IN THE CENTRAL ADMINISIRATIVE TRIBUNAL : HYDERABAD B]

AT HYDERABAD

ENCH

0.,A,No,1396/96 Date of Order| 3,12.96°
BETNEEN:

1. Y.Sankara Reddy 11, Suryakantha Singh

2, N.,V.Krishna Rao 12, P.Anjaneyulu

3. K.Janardhan 13, Syed Osmanuddin

4, N.Gopal 14, E.Llazaru . _

5, T,Subba Rao _ 15, Y.Bhaskara Reddy ’ vy
6. G.Nagaiah ' 16~ V.Ravi Babu

7. M.Ramulu 17, S.K.Dastagiri Vpli

8. Y.R,V.Subba Rao | 18, T.Venkateswarluy R
9, K.Mazhipal Reddy 19, K.Krishna
10,5,K.Shabber .« Applicants, E

AND

1, The Chief General Manager,
Telecommunications,
AP,Telecom Circle,
Hyderabad.,

2, Telecom District Manager,
Sangareddy.

3. Accounts Officer, Office of the
Telecom District Manager
Sangareddy.

4, The Senior Manager, Estate,

BHEL, Ramachandra Puram
Hyderabad-32, .

Counsel for the Applicants v e Mr.P.NJA

Counsel for the Respondents

CORAM;
HON'BIE SHRI R.RANGARAJAN : MEMBER (ADNN.)

HON'BLE SHRI B.S, JAI PARAMESHWAR : MEMBER {(JUDL.)

T

«+ Respondents,

P

.Christian

es Mr,v.Bhimanna - j
i




\

Py

" Member (Gud1.)

3020l

JUDGEMENT

X Oral order as per Hon'ble Shri R.Rangarajan,Memberj(Admn,) X

Heard Mr,P.N.A, Christian, learned counsel fof the

appliEEnt and Mr,V.Bhimanna, learned 5tanding counsell for the

respondents,
2, r’}:here are 19 applicants in this OA, who are working
in the m Office at BHEL, Ramachandra Puram, Hyflerabad,

S

The applicants submit that they were provided with quarters
in BHEL Township and the date of océupation was on various
dates between 1992-~94, The applicants now submit that théy
are entitled for HRA as they have obtained the quarters not
through the depart"ment but on their own, They furthér submit
that their case is covered by the direction of this Tribunal
in OA, 67/95 déci@ed on 5,7.96., The learned standing counsel
sﬁbmits under iﬁSt;uction§-£rom his clients that the|present 2

-

OA is covered by the direction of this Trihumsl -referred. to absve,

3. In view of the abqvé we follow the same direction as given

o - //
in 0A.67/95 and idirect as follows i~

The applicants are entitled for BRA even though|they are

,Qccupyiﬁggzﬁe quarters belonging to BHEL, a Govt, of|India

undertaking, in BHEL Township. If any recovery had already been
made for the alleged excess paymént of HRA the same should be
returned back to them along with the arrears of HRA payable to
them from the date of stoppage of HRA till the resumption of the.
payment of HRA 1nfpursuance of this order, Time for compliance‘“{
for payment of arrears is 3 months from the date of neceipt of

a copy of this order,

4. The OA i5 ordered accordingly at the admissior stage

oS

( R.rANGARATAN ) WA

itself, No costs,

«—JAI PARAMESHHAAR )

.t

s Member (Adm ., )
\ .
?D\ / -D_?f:ed : 3rd December, 199¢ %H/l—':’)r:d(

- : (Dictatgd i?-?PenCqut , TD-Fl-Gg)

-
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0.4 .ND,1395/96

Copy to:

1. The Chief feneral Manager, Telecommunications,
A.P.Telecom Circle, Hyderabad.

2, Telscom Tistrict Manaoer, Sanfsreddy-

3. Accounte Officer, 0/0 the Telecom District Mamger,
Sangareddy. :

b 4, The Senior Managdr, Estate, Rame chandra Puram,
Hyderabad,.-32. -

S. One copy to Mr.P.N.A.Christian, Advoate,CAT,Hyderabad.
Ba Jne copy to Mr.V.Bhimannpa, Addl.CGSC,CAT,Hyderabad.
7. One copy to Library,CAT,Hydarabad,

8. One duplicate copy.
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